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The Chairman,        12/06/2019 

GST Council, 

NEW DELHI. 

 

Dear Sir, 

Re : POST SALE COMMERCIAL CREDIT NOTES FOR PRICE REDUCTION 

It is customary to issue commercial credit notes for price discounts, without GST 

reduction, in so many trades and despite clarifications issued vide Circular No. 

92/11/2019-GST dated 7th March, 2019; certain doubts still remain as to whether the 

same will be construed as non-compliance either by the supplier or the recipient of 

goods even if the supplier has not reduced its GST liability. 

 

If the supplier is issuing Commercial credit note without reducing GST tax 

liability in the month of issuance of Credit note. i.e. he/she is considering 

Tax liability as it is as per Original Invoice and same invoice is shown in 

GSTR-1 in the month of Issuance of Credit Note and supplier is not 

showing any commercial Credit note in GSTR-1 Return; the recipient’s 

GSTR 2 will only reflect the original tax invoice, and the value of that tax 

invoice will be value of supply for ITC purpose. Hence, recipient, as a 

customer, will be fully compliant if he/she takes ITC as per original tax 

invoice. Since such supplies are not covered by RCM, there cannot be any 

GST liability on the recipient of such Credit Notes.  

 

Our submission is that if the supplier has not reduced its GST liability to the extent of 

the relevant amount, issuance of such commercial credit notes for price discounts do 

not result in any loss to the exchequer and a clearly worded notification saying 

that no tax liability will arise in such cases, either on the supplier or the 

recipient, needs to be issued in this regard to avoid double taxation.  

 

Very truly yours 

 

Sushil Sureka  

General Secretary 

www.taxguru.in




